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C E N T R A L A D MINIS T R A TIV E TRIE' U N A L

PRINCIF^AL BENCH NEW DELHI

0„A„ N0 _ 214 3/2 0 01

NEW DELHI THIS THE 1ST DAY OF APRIL 2002

H0N"BLE SH„ G0VINDAN 3„ TAMPI, MEMBER (A)

1" Naresh Bala S/o Sh- Banwari Lai
R/0 House No,. RZ--3 Arjun Park,,
M a n g 1 i C h h a t r a w a 1 i ,,
Najabgarh,
New Delhi

S a n a n d N o „ 2 4 3 6 „

"  D 3. r s h a n K a u r „ W / o S I'l N i r m a 1 S i n g h ,,
R / o W Z -283 /28 , B i s h n u G a r d en, E x t „ I,,
Newi Delhi San ad No „ 2391

"  B a 1 r a m Dub e S /' o S h _ B h a g b a n B a k h D u l:> e ,
R/0 A-146, Noti Garden Ext.. Uttain Nagar,
NeiAi Delhi

"  Rarn Sewiak Rai, S/o Madhu Rai,,
R / o D D A Flat,, P o c k e t N o „ B, H o u s e N o.. 2 3 „
Nasir Pur, Durga Park, Newi Delhi

i idy 3 h r i 3 In „ ij „ s h r i vastava, Advocate )

VERSUS

Govt„ of NOT Delhi, through,

-1.. T h e C h i e f S e c r e t a r y ,
GioVt of N0T Delhi, 5 s liarn Nat It Ma rg, Ne*wi Delhi

2„ The Commandant General,
H o rn e G u a r d & C i v i 1 D e f e n e, C TI Building , Raja G a r d e n
Newi Delhi

3" The Commandant, Delhi Home Guard, CTI Building,
Raja G a r d en, N e wi Delhi

"  - „ _ „ Respondents

(By Shri Vijaya Pandita Advocate)

,Q...-R.-..D_E_R_,CORALi

ApMC'licants in this OA , four in number , are

aggrieved by the action of the respondents in not permitting

t It e m t o p e r f o r m thai r d u t i e s „
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2.. M,.A» No„ 1776/2001, for joining is allowed,.

3. In the OA filed and pressed through Sh„ U

Srivastava,, learned counsel, the applicants, who have been

w o r king a s H o m e Qua r d s w i t G N© T , c f"i a 11 e n g e the a c t i o n o f

the latter in not permitting thern to continue with their

duties^ The action of the respondents wias illegal, improper

and arbitrary and against the repeeated and reiterated

decision of the Tribunal „ latest being the decision dated

2 2 „ 32002 i n 0 A N o . 310 5 / 2001 S h S h i " i v a s t a v a t h e r e f o r e, urges

the immediate intervention of the Tribunal„

4„ Sh„ Vijay Pandit,, learned coun.sel ft^TSTt

respondents point out that the application is premature and

not maintainable in terms of Section 20 of the AT ACT, 1985

in as much as the applicants have not exhausted the remedies

avaliable before moving the Tribunal.

5. I have considered the matter, I field that the

applicants have a prirna facie case,, I am equally considered

that, the objection raised by the respondents can also not be

oVer1COked„ In my view the parties shou1d have the issue

settled among themselves, before taking recourse to the OA,.

I  order accordingly and direct that the applicants,, shall

file a representation with the respondents within fifteen

days from the receipt of this order, detailing their pleas,

placing along with it a copy of this OA and this 'order,.

Plespondents, shall, within fifteen days from the date of its

receipt, consider the request in accordance with law.
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instructions as well as the decision with specific reference

to the ordeir of the Tribuna 1 dated 22.«o~2002 in On 6105/ 200.1

and communicate their decision to the applicants.. They

s hall I'laVe libe rty to come to the T r i bu n a 1 _ i f t hey a re st i 11

acigrieved „ and their OA would not be hit 1 imi tatioi i „ N.o

costs„

P a t w a 1,/
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